
No,12 7/2004 

9)ER DATED 16-3-2004 

Heard Mr. P. K. Fadhi, Learned Counsel 

appearing for the Applicant and M,B.Dash, 

Learned Additional Standing Counsel for the 

Union of India (on whom a copy of this O.A. 

has already been served), 

Applicant9en receipt of a notice for 

cancellation of his selection and appointment 

vide Annexure6 has approhed this Tribunal 

with a .rayer to stay the letter of notice dated 

11-3-04 calling upon him to show cause within 

seven says from the date of receipt of the said 

communication, as to why his selection & appointment 

shall not be Cancelled.They have disclosed in the 

letter that on receipt of a complaint that the 

Applicant althouçh a man of sound physique _' 

arran!ed a physically handicapped certificate 

to claim selection out of P.11. quota, inquiries 

were made throucjh the Office of the Postmaster 

General ,Berbampur 4nZ the allegation was found 

to bc true and therefre, it was felt,by the author1tes 

toissue show cause to the apllcant1It is also seen 

from the application filed by the acplicant that 

he hfi1ed a representation on 13.3.04 seekinç 

a copy of the report basing on which the PMG, 

3erharflour,Res,1o.3 haeLcome to the conclusion 



_'3  

selection of the apiicant was a matter of 

controversy and has also surnitted that he 

will submit his representation within 7 'ays 

of receipt of the docunents i.e. the report 

of the investigating authority appónted by 

the PMG,Berhpur. Immediately,tereaiter,he 

has filed this Original Ap1ication on 15th 

ay of March,2004 and has come up with the 

jorayer for staying the operation of the order 

under Aflnexure-A/6Cbviously the stand taken 

y the aplicnt is contradictory.Ee COU18 not 

heve,t"one hand, re pondin Athe notice at 

Anne.iure_A/6 sought for documents and time and 

at the zae time,;ithout the knowledge of the 

e  AULIiority,come before this Tribunal seeking 

stay of the operation of the order under 

AnnexrzJ6e do riot ap 	ov 	uch type of 

behaviour of the Ap1icant and therefore, the 

. al!cant is directed to submit to the juri... 

sictiori of the Respondents 1 & 2 and follow 

the rule of law laid dowfl in this reard 

b -f-, 
;jlth these observations and directions, 

this Orjrial Application is disposed of at 

the admission stage,No cøsts 
-i I1 

eni copies of this order to the Resodents 

alo,with copies of the OAFree copies of this order 

be also given to learned counsel for beth sides. 
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